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CENTRAL ADMINI3TRATIUE TRIBUNAL
PRINCIPAL BENCH

NEU DELHI.

R.A. No. 22 of 1995
O.A. No. 146 of 1994

\

Neu Delhi this the c5E>"ttv^ Day of January, 1995.

Hon'ble Mr. Justice S.K.Dhaon, l/ica-Cha irman (J)

Hon'ble Mr. B.N .Dhoundiyal, Member (A)

Shri yidya Ram,
S/o Shri Naubat,
R/o l/iilaga Pauari Post Office
Majuua (Hassan Ganj),
Distt. Badayun. •• ... Applicant

versus

1. Union of India,
through the General Manager,
Northern Railuay Headquarter Off ice ^
Baroda House,
Neu Delhi.

2. The Divl. Railuay Manager,
Northern Railuay,
Moradabad.

3. The Assistant Engineer,
Northern Railuay,
Ha pur,
Distt. Ghaziabad* Respondents

ORDER (BY CIRCULATION)

delivered by Hon'ble Mr. B.N .Dhoundiyal, Member (A).

This revieu application has been filed, by

the applicant in OA No. 146/94 seeking recall of our

judgement dated 9.12.1994. The ground for revieu is

that this Tribunal did not take into account the

rejoinder filed by the applicant as also a miscellaneous

application regarding discovery of documents.

2. The relief sought by the applicant in his OA

uere:-

i) his absorption as a permanent gangman.

So



\
ii) payment of diffsranca of uages of a

casual labour and the uages paid to a

permanent gangman*

This Tribunal noted the fact mentioned in the counter

affidavit that the applicant's name had been included

in the live casual register and that appointments uill

be made strictly in accordance uith the entries made

in the said register,

3, The revieu applicant also' states that his

counsel uas delayed in Court No,1 and by the time

he Came to Court IMo,2 the order had already been

passed. Ue have considered the pleadings on record

have disposed of the OA on merits. Nothing has been

brought out in the revieu application to justify our

recalling/modifying the said order dated 9„12,1994,

If the applicant has some doubts about his seniority

in the live casual register, it is open to him to

seek redressal by making representations to the

authorities.

4, No apparent error on the face of record has

been brought out and the revieu application is hereby

dismissed.

-̂Af cl Ap ^ ^̂ _
( B.N. Dhoundiyal ) ( 3.K. Dhaon ) .

Member (A) l/ice-Cha irman (3)


